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view that the CA can be disposed of at the admission 

stage itself with the following directions to the 

respondent:- 

a) The respondent is directed to treat the 

present OA as an additional representation 

submitted by the applicant regarding his 

grievances and examine the same on its merits 

in terms of the relevant rules, instructions 

and judicial pronouncements on the subject and 

dispose of the same by a detailed and reasoned 

order in accordance with law under intimation 

to the applicant within two months from the 
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b) in case any grievance further survives 

thereafter, the applicant is granted liberty 

to approach. this Tribunal in fresh original 
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law. 

e 
CA is disposed of as above. 

4, 	Registry is directed to send a copy of the OA 

to the respondents along with a copy of this order. 

C M.P. Singh ) 	 ( Dr.A. Vedavalli ) 
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